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12.58 hrs.
MERCHANT SHIPPING (AMENDMENT)
BILL*

MR. DEPUTY-SPEAKER : We now
take up Legislative Business. On behalf of
Shri K. Vijaya Bhaskara Reddy, Shri Ansari
may move for leave to introduce the

Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R, ANSARI) : Sir, 1 beg
to move for leave to introduce a Bill further
to amend the Merchant Shipping Act, 1958.

MR. DEPUTY-SPEAKER : The question
is :

“That leave be granted to introduce a
Bill further to amend the Merchant

Shipping Act, 1958."
The Motion was adopted.

SHRI Z.R. ANSARI : Sir, I introduce

the Bill.

MR. DEPUTY-SPEAKER : The House
now stands adjourned to meet at 2 P.M.

12.59 hrs.

The Lok Sabha then adjourned for Lunch till
Fourteen of the Clock. )

The Lok Sabha re-assembled after Lunch
at eight minutes past Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER : We will now
take up matters under Rule 377.
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MR. DEPUTY-SPEAKER : We will
come to that later ; we are not taking up
that now. Now, matters under Rule 377.

(i) Alternative Source of Energy.

st qmeR T (qre) © faasae &
9N gegig 7 faeelt ¥ avgew favg saf
TEHFT § §YFT 0T FA| AT o7 W
sifaw & drady gfrar & fase wiss 1 s
TEN AW FY 398 q1% 8 F g g
gfrm i St & axd «§ g wr fawrw
TEY g T THEAT T qATGIT T & 1 ooy
F9 a9l § e gfaar & afq =afeq st
#Y @a w230, Swat w1 gra grar, W
TGN, @rareAl F7 IeArET q29T| T T
#1 gagr o favg 3% & fadwsi argag
afesft Fadresl grr wega fear mar, 98
AEAIEAT TR | ST s W feaf
FIFAAT FW & (@7 dad gfo A
ST a9t F FIFIAT 230 FF AL (¥AW-
W 1200 5@ ¥9%) FAT & faara oz @+
AT grn faasr sy feear ofeadt 2w
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(ii) Nuclear Power Plant needed in Kerala
to meet power shortage

355

PROF. P.J. KURIEN (Mavelikara) : It
has been finally decided by the Centre to
drop the Silent Valley Hydroelectric Project
and the Government of Kerala has accepted
the Centre’s verdict. Thus all controversies
revolving around this project have been laid
to rest but this once again brings into sharp
focus the alarming power situation in
Kerala.

As a matter of fact, some of the major
hydel projects prepared by the State and
presented to the Centre are again caught in
the environmental tangle. Some others are
held up due to inter-State disputes. That
is the reason why there has been no significant
increase in the power generating capacity in
Kerala for the past many years. In fact, the
demand has been increasing at an annual
rate of ten percent which has resulted in
severe shortage of power in Kerala.

It has been proved thatone bad monsoon
can upset the applecart of power generation
and management. Therefore, too much of
dependence on hydel power will be disastrous
for the State in the long run. It is against
this background that the State G overnment
has staked its claim for a nuclear power
plant. The site selection Committee is said
to be examining one site in Kerala. I would,
therefore, request the Government to expedite
the selection and set up a nuclear power
plant in Kerala without any further delay.

(iii) ¥Need for adequate Communication
facilities in Kottayam, Kerala

SHRI SKARTAH THOMAS (Kottayam) :
Mr. Deputy-Speaker, Sir, Kottayam is an
important town in Kerala. Many prominent
Malayalam dailies are being published from
this place. It is a major commercial centre
nd it can be rightly called the artery of the
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commercial life of Kerala. However, the
communication facilities existing - in
Kottayam are quite inadequate. For

instance, important adjoining towns like
Vaikom, Talayolapparambu, Kaduthuruthy,
Kuravilangad etc. are not connected with
Kottayam town on direct dialling system.
This poses a pgreat deal of hardship to
public at large and the business community
in particular. This problem can be solved
by introducing direct dialling system between
Kottayam and these adjoining towns. This
will greatly facilitate the commercial
activities in these areas.

Therefore, 1 would request the Govern-
ment to take necessary steps in this

regard.
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SHRI JAGPAL SINGH : Already
Mr. Bhishma Narain Singh has assured this
House that gll the Members will get reply.

MR. DEPUTY-SPEAKER : All these
statements which are made under Rule 377
are sent to the respective Ministries. I
think all the Members are getting replies
from the respective Ministries.

SHRI RAM VILAS PASWAN : No reply
is received in spite of the direction from the
Chair.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : Iam
grateful to the Hon. Members for having

reminded me. I have already said from this



